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Order | Order take‘r’i order
7 21,.2.97 Learned lawyer for the r.nad:.ttl.ot r

is present and learned Senior Standin?

Counsel is also preseat. It is submitt?a |
by the learned lawyer for the petitioner - | 7' :
that in pursuance of order dated 9.10.9:6 .
the petitioner has been considered in the |
selection process for the post of mBP;, ‘

Kohi Branch Post office. This being the
sole prayer in the original applicatios
it is submitted by thelear ned lawyer for

the petitioner that there is nothing leéft for
further adjudication and therefore the [0.A.
may be disposed of accordingly. Recording
this submission, the O.A. is diSposed qf
accordingly.
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